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AT HYDER ABAD

Original Application £%4.No,%4)6/96

Betwueen :-

Counsel for the ﬂpplicant

Counsel for the Respordents :

‘B.Kishan

And

The Central Provident Fund
Commissiocner, 2nd & 3rd Floors,
Buginess Park, 25, Shivaji Marg,
New Delhi-110 015.

The Regibnél Provident Fund
Commissioner Gr.l1, A.P.,, Barkatpura,
Hyder abad-500 027.

The Regional Provident Fund
Commissioner, Gr.lI,
Sub-regional Office, 5-6-%593,

- Khaleelwadi, Nizamabad-503 003.

The Director of Employment &
Training, A.P., Hyderabad.

The District Employment GPficer,
Nizamabad District at Nizamabad.

sae Respﬂndents

for RR 4

CORAM:

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI

THE HON'BLE SHRI R.RANGARAJAN

(Per Hon'ble Justice Shri M.G.Chaudhari, Vice-Chai]

: HYDERABAD BENCH

Dt. of Order:27-3-~96.

ees Applicant

Shri Mirza Nisar Ahmed|Baig

Shri Vilas Afzalpurkar| for
RR 1 to 3

Shri I.V

R.K.Murthy Bpl. counsel
& 5

¢ VICE-CHAIRMAN

MEMBER  (A]
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Heard Sri Mirza Nisar Ahmed Baig, learned counsel| for

the applicant and Sri Vilas Afzalpurkar, learned standing| counsel

for Respondents 1 to 3 and Sri IVRK Murthy, learned specipl

counsel for Respondents 4 and 5.

2. In view of the order passed in other 0.A. i.e. OA 411/96

seperately today, no seperate order is called for in this 0A .

Moreover in that order we have not stopped the eligible dandidates

' - hane.

from appearing the examination and only directed that regults of
N 1

the examination shall not be declared till further instrdctions

are issued by the Central Provident Fund Commissioner. There does

not arise any guestion of any interim relief being considered in

this 0.A. at this stage. The learned counsel for the applicant

seeks permission to withdraw this U.A.’in view af the prier on
the ”@ﬁ?r A and uith.lihertyltp agitats the grievance ip Pytura'
and to waive the office objections. Hence subject to the abauer
observations, this 0.A, is allowed to be withdrawn uwith liberty
to the applicant to agitate its grievamce in future by such

legal reﬁedies as it may be advised including approaching the
Tribunal after Ehe further instructions are issued by the Réspan—-“

gent No.l. .

3. 'Acdordingly 0.,A. is dismissed as withdrawn., No|costs.
(R.RANGARAJAN) (M.G.CHAUDHARTI)
Member (A) Vige-Chairman
Dated: 27th March, 1996, ';/Z .
Dictated in Open Court, VT Q%tfi?&/
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The Central Provident Fund Commissioner,
~2md & 3rd Floors, Business Park,
25, Shivaji Marg, New Delhi-15.,

The Regional Provident Fund Commissioner,
Gr.I, A.P.Ba;katpurs.Hyderabad-27.‘“

The Regional Provident Fund Commissioner,

- Gr.,1I, Sub Regional Officer, 5-6«593,

Khaleelwadi, Nizamabad-B.

The Director of Employment & Training,
A.P.'Hyderabad. ‘

The District Employment Officer,
- Nizamabad District at Nizamabad.

Cne copy to Mr. Mirza Nisar Ahmed Baig, Advocate CAT.Hyd.

Cne copy‘to Mr,vilas Afzalpurkar, SC for;PE. CAT;Hyﬁ;

One copy to Mr.I.V.Radhékxsihna Murthy, Spl.Counsel for |A.P.Govt. Hyc-

One copy to Library, CAT.Hyd.
One spare copy.
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